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The petitioner has made this petition under clause (f) of sub-section (1) of
Section 79 of the Electricity Act, 2003 for adjudication of dispute arising out of the
petitioner’s claim against the respondent on account of the outstanding O&M
expenses and energy charges in respect of Indraprastha power generating
station.

2. Learned counsel for the petitioner submitted that it had filed an
interlocutory application praying for an interim direction to the respondent for
payment of an amount of Rs.80.70 crore as the respondent had admitted its
liability by including the said amount in its balance sheet for the period from July
2002 to March 2008.

3. In response, learned counsel for respondent disputed the claims of the
petitioner and prayed for two weeks time to file its reply to the interlocutory
application.



4, The Commission granted two weeks time to the respondent for filing reply
to the interlocutory application.

5. The petition shall be fixed for hearing on 5.5.2009.
Sd/-

(K.S.Dhingra)
Chief (Legal)



